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ORDER

Learned PCS Mr. Ashish Doshi present for Petitioner.

- Petitioners no. 3 and 4 paid amounts as ordered by this Tribunal within three weeks

from the date of order as can be seen from the Demand Drafts deposited.

However there is a delay 1n deposrtmg the DDs before this Tribunal by petitioners _
no. 3 and 4. - - -

[Learned PCS appearmg for the petltrone,r stated that assuming that DDs has to be
deposited after the summer vacation, petlttoners no. 3 and 4 deposited the DDs on
04.07.2017 1nstead of 23.06.2017.

‘Since the amounts are deposned by petltloners no. 3 and 4 within time:fhe reasons

stated by the Learned PCS for the petitioner is accepted for the delay that occurred
In deposrtlng the DDs before Reglstry in respect of petltroners no. 3 and 4.

As can be seen from the DDs the petitioners 1 and 2 have not deposited the amount '
within three weeks as directed but they have deposited after three weeks and file
DDs before Registry on 04.07.2017.

Petitioner PCS requested to allow him to file apphcatlon to condone the delay 1n
payment of amount by petltroner 1 and 2. -

List the matter on 24.07.2017. - - [} M"’:/ﬁ\\q/ '

BIKKI RAVEENDRA BABU
MEMBER JUDICIAL

Dated this the 13th day of July, 2017.
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